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By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.

CENTRAL ADMINISTRATIVE TRIBUNAL |
GUWAHATI BENCH Y

Original Application No. 142 of 2005

-

Date of Order: This the 15thday ofjune 2005

. The Hon'ble ]ustlce Shri G. Slvaregan Vice-Chairman
The Hon’ble Shn K.V. Prahladan Administrative Member

h Shrl Galgongdm Panmel

Additional Commissioner,

. Customs Pr eventlve Commlssxonerate,

N.E.R., Shillong. o ' ....Applicant.
By Advocates-’Mr];L. Sarkar and Mr S. Nath. |

- versus -

1. | Union of India, represented byﬂi:he

- Secretary (Revenue),
- Ministry of Finance,
Department of Revenue,
North Block New Delhi. -

2. -Central Board of Excxse & Customs
"~ (through its Chalrman)
North Block, New Delhi.

3.  Chief Commissioner,
Customs & Central Excxse
Shillong Zone, , .
.Crescens Building, .
M. G Road, Shillong-l

4. - -Commlssxoner of Customs (P)
- North Eastern Region,

Customs House, - : . :
.110-MG Road, Shillong. ...Resppﬁdents
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ORDER
SIVARAJAN. ]. (V.C))

The applicant is working as Additional Commissioner,

Customs Preventive Commissionerate, N.E.R., Shillong since

18.3.2002. After coropleting three years of service in the 'fN_orth

| Eastern Region, 'pu’rsuant to option called for by the Central Board of

Excise and Customs, the ‘applicaht submitted option on 27.4.2005 -

(Annexure-C')‘ forfretention in the same station, ie Shillong for at
least one year since hlS son is in the middle of the academlc year Itis
the grxevance of the applicant that 1gnor1ng the sald optlon, the
apphcant has now been transferred to Kolkata Commlssmnerate

2. : Mr J.L. Sarkar learned counsel for the apphcant submits
that since the applicant’s son is studylng‘ at Shillong and is in the

middle of the academic year he requested, for his retention at Shillong

it5elf at least for .one year and without considering the said requeet
the 1mpugned order was passed. | |

3. We have also heard Mr AK. Chaudhurl, learned "Addl.

C.GS.C. for’ the respondents.

4. V Stnce the option exercised by the applicant in Annexure-C
is not seen considered and since the impugoed order was passed by-
considering the representatlons of varlous other persons, we are of

the view that the respondents are to be directed to consider the case

of the apphcant also. For the said p_urpose, we direct the applicant to
" make a representation with referen_oe- to Annexure-C option within a

‘ period' of ten days from today before the respondent No.1. ‘I‘f such a

representatlon is ﬁled the respondent No.l will consider the same. and

pass approprlate orders wnthm a period of six weeks thereafter. The

Inp/
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“applicant will produce this order alongwith the representétibn before -

the respondent No.1 for complianée. If the application .is filed within

the time speciﬁed above, the respondents will rel_:éin,the applicant in

the present place till the disposal of the representation directed‘ to-be"

filed hereinabove.

The OA.is accordingljr_ disﬁosed of.

9

“‘G"

(K. V. PRAHLADAN ) - (G.SIVARAJAN)

ADMINISTRATIVE MEMBER ~ ° VICE-CHAIRMAN




n_

/X

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

e 2T pen ;5:_‘.:;‘“\
\ (’:’.J_f:"‘x m..mmhmm Teibunal
4 JUN2BES | OA “*7-——/2005
\ Qe BT |
\‘ uL ozt Bonsh ri Gaigongdin Panmei
- Vs~
Union of India & Ors.

That the applicant is working as Additional Commissioner, Customs
Preventive Commissionerate, N.E.R., Shillong. He was posted to Shillong w.e.f.
18/03/2002.

That the applicant being posted in the North Eastern Region of India, he is
entitled to stay longer in the station of his posting on his option as per the
transfer policy of the Govt. of India.

That the applicant in response to the “Option” called by the Central Board
of Excise and Customs, had duly intimated his willingness to continue in the
station for at least one more year since his son is in the middle of the academic
session.

That by order dated 10/06/2005, the applicant has been transferred to
Kolkata Central Excise. It is stated that the apphcant has not been released from
his present post as yet.

The aforesaid transfer order has been issued without application of mind
ignoring the existing policies of transfer and posting to the North Eastern Region
and vice versa. The applicant has been posted out of the North Eastern Region
without taking into consideration the facts and his option under the transfer
policy. Moreover, the said transfer order has been issued on 10/06/2005
violating the deadline stipulated in the transfer policy.

The transfer order has been issued on 10/06/2005 with direction to
submit compliance report of relieve of officers by the 15" June 2005 and thus
denying natural justice to make legitimate representation (11% and 12% June
being holidays). This depicts hasty action and colourable exercise of power.

The child of the applicant is in the middle of the academic session and the
applicant is willing to stay in the skation for one more year. The applicant will
suffer irreparable loss if his cause is not considered.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL g (%
GUWAHATI BENCH: GUWAHATI

( An Application Under Section 19 of the Administrative Tribunals Act, 1985 )

0.A. No. /2005

Shri Gaigongdin Panmei

Working as Additional Commissioner, .
‘Customs Preventive Commissionerate, §\
N.E.R., Shillong.
iliong g
...................... Applicant é—\j
Vs >
- &
1) Union of India represented by the &7\?
Secretary (Revenue),
Ministry of Finance,
Department of Revenue,
North Block, New Delhi.

. 2) Central Board of Excise & Customs
_ (through its Chairman)
- North Block, New Delhi.

3) Chief Commissioner,
Customs & Central Excise
Shillong Zone
Crescens Building
M.G. Road, Shillong -1

4) Commissioner of Customs(P)
North Eastern Region
Custom House
110-MG Road, Shillong

........................ Respondents
f lication
1.  Particulars of the order against which the application is made:

This application is made against the order of transfer No. 91/2005 dated
10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation
of the norms of transfer and the directives regarding the transfer and posting in
the North Eastern Region in particular.
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3. Limitation

The applicant declares that the subject matter of the application is within
the time limit prescribed under Section 21 of the Administrative Tribunal Act,

1985.

4.  Facts of the case

4.1  That the applicant is a citizen of India and as such is entitled to the rights

and privileges guaranteed by the Constitution of India.

4.2 That the applicant is a member of the IRS (C&CE) Group ‘A’ Service and
was appointed by the UPSC and belongs to the 1989 batch. Since his joining, his

‘ The applicant declares that the subject matter of this applscatlon lS within
the ]unsdlctnon of this Hon'ble Tribunal.

history of posting is given below:
Sl. No. Post held Station | From To
1| emior Superintendent, | jorhat, Assam 180592 | 14.10.92
0 | Cosome & ot | Schar, Assam. 21.10.92 | 17.03.93
Excise
m ézssiz n(1:;>mmissioner, Imphal, Manipur | 19.03.93 | 04.03.96
Iv ézsstto n(\:;)mmissioner, Shillong, Meghalaya 18.03.96 | 30.06.97
V| oo commissioner, | Flew tustom House, | 14.07.97 | 19.09.97
VI fostt, Commissioner, i‘;’r';'rg’",fﬁmﬁa‘i’"a' 19.09.97 | 15.06.99
vir | Qeputy Commissioner, gﬁ(‘;“i\:‘uﬁ;& 16.06.99 | 14.08.00
VI | JEPULY CoMMIsSIonet; | mumbai 16.08.00 | 08.03.02
x Dcputy CommisSIoNer, | shillong, Meghalaya | 18.03.02 | 24.09.02
X | it Commissioner, Shillong, Meghalaya | 25.09.02 | 17.03.03
X1 Addi. Commissioner, Shillong, Meghalaya | 18.03.03 | Till date

Customs

%M@/\f&/ﬂ«/ﬁa@,



L,

4.3  That the applicant during his present tenure has been posted at Shillong
w.e.f. 18/03/2002. Now, he is working as Additional Commissioner. Being posted
in the North Eastern Region of India, he is entitled to certain special concessions
and service benefits as per the directive of the Govt. of India regarding
“Concessions when posted to the North Eastern Region, etc...”.
Copies of the relevant instructions are enclosed
as Annexure - A1 & A2,

44  The relevant instructions on “Tenure of posting” inter alia, stipulatés that

is pre longer (or fficer on completion of ten

nside r lon of his choice as far as ible).

4.5 That the order of the Govt. of India extending service benefits to the
officers serving in the North Eastern Region of India ,is applicable, inter alia, to
all Central Government Ministries/Departments.

46 The Central Board of Excise & Customs, (CBEC) under the
Department of Revenue, Ministry of Finance, has recently formulated a New
Transfer Policy for Group “A’ officers of the Indian Revenue Service (Customs &
Central Excise). This transfer policy as mandated in the instruction itself, shall
come into effect from the 1 April 2005.

Copy of the Transfer Policy CBEC 2005 is
enclosed as Annexure - B

4.7 That pursuant to the New Transfer Policy, the CBEC had called for options
for postings from all individual Group-A officers of the Indian Revenue Service (C
& CE).

48 That your humble applicant accordingly submitted his option on

- 27.04.2005 (Copy enclosed). The relevant portion of your applicant’s option is

reproduced below:-

*3. ( Question in the Transfer proforma) If you want posting to a particular
station, name the five different stations in order of preference and g

W&

7!

gl



Copy of Option / Transfer Proforma submitted
to the CBEC is enclosed as Annexure - C.

4.9 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued
under which a number of Group ‘A’ officers have been transferred from one
station to another. The name of the applicant also features against Si.No. 76 of
the said order. The applicant has been transferred and posted to Kolkata. It is
stated that this order of transfer has been issued as a routine exercise of power
and has been done without application of mind. The existing policies of transfer
and posting in particular of the officers posted in the NE region have not been
taken into consideration while issuing the common transfer order and as a result,
although, the applicant is protected under the prescribed transfer policy, has
been transferred out of the present place of posting without taking into
consideration the facts and his option under the transfer policy.

Copy of the Transfer Order dated 10/06/2005

is enclosed as Annexure — D.

4.10 That the said order on transfer dated 10/06/2005 has been issued
mechanically even ignoring the instruction and enunciated policy as laid down in
. the published transfer policy. The para 2.1 (g) of the said transfer policy
(Annexure — B) stipulates as under:

“(g) Al annual transfer orders shall be normally issued by 30™ April and, in any
case, not later than 31% May of the year.”

The said transfer order ignores the above direction and as such is violative
of the direction in the transfer policy. This prejudices cause and interest of the
applicant particularly in the education of his child.

4.11 That the applicant reiterates that he has been working at Shillong and he
has expressed his willingness in writing that he is willing to stay longer period at
Shillong, his case deserves to be considered under the instruction that period of
posting at Shillong may be extended when the e_fnployee concerned is prepared

%Mm//ﬂw



to stay longer. The applicant has already expressed his willingness to stay for
one more year.

4.12 That the son of the applicant is in the mid-academic session and the
particulars are given below: ‘

Master D.Panmei - KG II — Mayfair School, Shillong — 2005-06 Session

4.13 That your humble applicant is aggrieved at the manifest injustice meted
out to him on the following grounds -

(a)

(b)

(©

That the CBEC has shown no consideration to the very “Option” of
the applicant praying for retention in the same station for only one
more year on the ground of education of his son, who is in the
middle of his academic year.

That the CBEC, by rejecting the prayer of your applicant for
retention in the same station for only one more year, has violated
the directive of the Gowt. of India, regarding “Concessions when
posted in the North Eastern Region” (Supra) which d'earty spells
out that “the period may be extended .... When the employee
concemed is prepared to stay longer”.

Besides, the impugned transfer order is also not in conformity
with the present transfer policy of the CBEC on the following
premises ~ |

(i) Para 5.8 of the New Transfer Policy of the CBEC
states that the officers, after completing their tenure
in the North Eastern Region ‘will get preference
in posting to stations of their choice’.

(i) The words “station of their choice” is obviously an

inclusive term and naturally includes in its ambit the
choice of continuation in the present station of

'%’@@‘f@%
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posting and that too, only for one more year on the
ground of child’s education.

4.14 From the above, it appears that while issuing the transfer order, the CBEC
has not taken the National Policy of Transfer on North East as well as its own
Transfer Policy into consideration.

4.15 The impugned transfer order affecting the applicant is not made in Public
interest - rather, it reeks of discrimination, non-application of mind, etc. because
retention of an officer, who hails from the region, for another year would instead
have helped the public interest owing of the following reasons:-

()  Retention of quarters by officer from outside the region replacing
the applicant could have been avoided. '

(i)  Similarly, saving the expenditure on double house rent to the
replacing officer from outside the region could have helped the
national exchequer.

(i)  Posting of an unwilling officer (as the case may be) to a hardship
station would not have helped the interest of the Department in
particular and the Nation in general.

4.16 The delay in issuance of the Transfer order is in violation of CBEC'’s own
deadline under Para 2.1(g) stipulating that =" All Annual Transfer orders shall
normally be issued by 30™ April, and, in any case, not later than 31% May of the
year”. The impugned transfer order, if implemented, will cause irreparable harm
and loss to the applicant as his son is in the middle of the academic year.

4.17 The impugned transfer order has been issued on 10/06/2005 with
direction to submit compliance report of relieve of officers by the 15™ June 2005
and thus denying natural justice and opportunity to make legitimate
representation (11" and 12" June being holidays). This depicts a very hasty
action and speaks of the colourable exercise of power under camouflage.

4.18 That the said transfer order has been issued whimsically, and arbitrariness
is writ large in the facts and circumstances of the case and as such is violation of
the Articles 14 and 16 of the Constitution of India.

Dy,
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4.19 That the said transfer order is neither in public interest nor office exigency
demands such transfer and facts and circumstances of the case demonstrate that
wholescale transfer order has been issued without considering the individual
circumstances of the officers, particularly of the applicant and as such the
transfer order is not just and fair and is not within the ambit of fair
administrative action.

5.1 For that the order of transfer has been issued in violation of the directive

of posting and transfer as regards officers posted in NE region.

5.2  For that the order has been issued totally ignoring the consideration of the
choice station posting for the officers working in NE region.

5.3 For that the prayer of the applicant explaining that he is prepared to stay
longer for one more year which is permissible under the scheme for NE region
has not at all been considered.

5.4  For that the order has been issued ignoring the academic interest of the
child of the applicant, who is in the mid session.

5.5 For that the transfer order has been issued totally bypassing / ignoring the
policy of transfer 2005.

5.6 For that the transfer order is not in public interest nor in exigency of
service or reasonable administrative ground.

5.7 For that the order of transfer being arbitrary and whimsical is violative of
the Article 14 and 16 of the Constitution of India.

5.8 For that the order of transfer is not just and fair.

5.9 For that malice in law and malice in fact is explicit in the facts and
circumstances of the case.
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5.10 For that the delay in issuance of the Transfer order is in violation of
CBEC's own deadline under Para 2.1(g) stipulating that — “All Annual Transfer
orders shall normally be issued by 30™ April, and, in any case, not later than 31%
May of the year”. The impugned transfer order, if implemented, will cause
irreparable harm and loss to the applicant as his son is in the middle of the
academic year.

5.11 For that the order of transfer is result of colourable exercise of power.

5.12 For that in any view of the matter the applicant is entitled to the relief
sought for.

6.  Details of the remedies exhausted.

The applicant declares that there is no other efficacious remedies under
any rule and this Hon'ble Tribunal is the only forum to adjudicate the subject
matter. However, he has filed representation / option without any result.

7. M reviously file d i ith any other cou

That the applicant declares that he has not filed any case on the subject
matter before any court, forum or any other institution.

8.  Reliefs sought for.

Under the above facts and circumstances, the applicant prays for the
following reliefs:

8.1 The name of the applicant (S.No. 76) be deleted from the impugned
transfer order dated 10/06/2005.

8.2  The applicant may be allowed to continue at his present place of posting.

8.3  Any other relief or reliefs as the Hon’ble Tribunal deem fit and proper.

\@W@/@/ / ﬁ/ﬂa ’
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The above reliefs are prayed for on the grounds stated in para 5 above.
9.  Interim relief. é
. . . r S-
During the pendency of this application, the applicant prays for the %Z ‘
o . N . . " ~
following interim reliefs: <S>

/

9.1 The transfer order dated 10/06/2005 of the app'licant( 'SI.No.76)_ be ‘
suspended/stayed and he may be allowed to continue at his present place of

posting.

9.2 Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper.
The above reliefs are prayed for on the grounds stated in para 5 above.

10.  This application is filed through the advocate.

11.  Particulars of Postal Order:

(i) IPO No. o206 ,,'53 e.h
(i) Date of Issue P 2.0 635"
(i) Issued from Co
| o
(iv) Payable at : 4T
12. istof E
As per Index.

................................... Verification.
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VERIFICATION

I, Gaigongdin Panméi, son of Shri L. Panmei, aged about 40 years, a
resident of Shillong, do hereby verify that the statements made in paragraphs
14,6 to 12 are true to my knowledge and statements in para 2,3 and 5 are trué
to my legal advice and that I have not suppressed any material fact.

%@?ﬂ lif

And I sign this verification on this 13" day of June 2005.

Gl

( GAIGONGDIN PANMEI )



-l

APPENDIX -9 . ¥

INCENTIVES FOR SERVING IN REMOTE AREAS
[G.L, M.F., O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read with O.M.

‘No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th.July, 1984, G.1, M.F., U.O. No. 3943-E.

1V/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st January,
1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the 1st April, 1986, O.M. No.

20014/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 11 (B), dated the

T1th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E,11 (B),

dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 11 (B), dated the 22hd:duly, 1998.]] -

I

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-

ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura arfld the

‘Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar

Islands and Lakshadweep Islands. These orders also apply mutatis muftandis
to officers posted to N-E Council, when they are stationed in the N-E Region
and to the civilian Central Government employees including officers :of All
India Services posted to Sikkim. ' ;

(/) Tenure of posting/deputation:

service of 10 years or less and.of 2 years at a time for officers with mo

There will be a fixed tenure of posting 3 years at a time for ofﬁcej‘{
e than

10 years of service. Periods of leave, training, etc., in excess of 15 days per

year will be excluded in counting the tenure period % rd years. Officérs, on

completion of the fixed tenure of service mentioned above may be congidered
for posting to a station of their choice as far as possible.

States/Union Territories of the North-Eastern Region, will generally be for 3
years which can be extended in exceptional cases in exigencies of pub ic ser-
vice as well as when the employee concerned is prepared to stay longer. The

admissible deputation allowance will also continue to be paid during the
period of deputation so extended. -

The péridd of deputation of the Central Government cmployees_\%to the

(#7) Wéightage for Central deputation/training abroad and special

mention in Confidential Reports: -

Satisfactory performance of duties for the pfeScribed tenure in the North-
East shall be given due recognition in the case of eligible officers in thé matter
of— . ' :
Y ) . [
(a) promotion in cadre posts;
(b) deputation to Central tenure posts; and
(c) courses of training abroad. '

(ot | . |
Wt | - |
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APPX.9]  INCENTIVES FOR SERVING IN REMOTE AREAS 53

The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-

serving cases of mesitorious service in the North-East.

| A spec’iﬁc'entry shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.
Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of
promotion in the cadre posts, deputation to Central tenure post and courses of

" training abroad.

(iif) Special (Duty) ‘A‘llowlan'ce:h S |
Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowarce at the fate of 12 % % of basic

- | pay on posting to any station in the North-Eastern Region. Special (Duty)
- Allowance will be in addition to any spécial pay and/or deputation (duty)
 allowance:already being drawn withouit any ceiling on its quantum. The con-
|| dition that the aggregate of the Special (Duty) Allowance plus Special

' Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997. Special Allowances like

: Special Compensatory (Remote Locality) Allowance, Construction Allow-
| ance and Project. Allowance will be drawn separately. ‘

f The Central Government civilian employees who are members of Sche-

~duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance.

* NOTE 1.— Special duty allowance will not be admissible during periods
of leave/training beyond 15 days at a time and beyond 30 days in a year. The
allowance is also not admissible during suspension and joining time.

- NOTE 2. — Central Government civilian employees, having ‘All India

| Transfer Liability’ on their posting to-Andaman & Nicobar Islands and Lak-

shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty) Allowance’. See Orders in Section

(iv)“Special Compénéatory Allowance:
The recommendations of the Fifth Pay Commission have been accepted

by the Government and Special Compensatory Allowance at the revised rates
have been made effective from 1-8-1997. ' A

For orders regarding current rates of Special Compensatory
~allowance—See Part V of this Compilation - HRA and CCA

(v) Travelling Allowance on first appointment:

Iﬁ%}_’é}iaﬁon of the present rules (SR 105) that travelling allowance is not
admissible for journeys undertaken in cofinection with initial appointment, in
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~ Concessions when posted to

North-Eastern Region, etc. -
[Swamy’ s—FR& SR, Part n - - . ‘

" Certain special ¢oncessions and semcc beneﬁts are admissible to
officers transferred to the North-Eastern Region and Union. Territories listed
 below and to officers posted to North-Eastern Council when they are stationed
in the North-Eastern Region. These concessions are also-admissible to those
on deputation to State Govcmments of Manipur anid Tripura.

1. Assam o 6. . Arunachal Pradcsh

2. Meghalaya , 7. - Mizoram

3. Manipur 8. ' Andaman and Nicobr Islands

4, Nagaland Lo ©9, j'l.akshadwcep (L&M) Islands-
5. Tpun - 10. “Sikkim

1. T.A. and Joining Time
(@) On first appointment.—For journeys to take up initial appointment,

~ T.A. will be admissible to the Govcrnment scrvant ‘and his famxly for the total
distance as bclow—— :

For journey by rail R 'Second Class fzi're.

For journey by road * ...~ Ordinary bus fare.

For journey to take up appointment ST -

in A& N/L-& M Islands ..  Free sea passage plus rail/bus

fare as above for joumney
within mainland up to the
port of embarkatxon

- (b) On transfer.—If thc family does not accompany thé Government ser-
vant, he will be paid T.A. on tour for self only for the transit period and will be
permitted to carry personal effects up to ird of his entitlement at Government
cost; or can.have the cash equivalent og carrying s7d of his entitlement or the
difference in weight of the personal effects he is actually carrying and 4¥d of his
entitlement, as the case may be, in lieu of the cost of transportanon of baggage.

« Composxte Transfer Grant will be admissible ini any case: ~

. If the family accompanies him, he can draw the existing T. A including
the cost of transporting personal effects to his maximum entitlement i irrespec-
 tive of the actual weight carried. _

gt
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the North-Eastern Region/Union Territory; =

- These provisions apply also for the rétirn Journey Qﬂ"ﬁffansféf} back from

- This concession is admissible only in cases of transfet frorn a station out-
side to a station in the N-E. Region and vicé versa. It is not applicable from
one station to another within the region. -~ - o v
{(c) Road mileage for transportation of personal effects.— Higher rate
of allowance-as for ‘A’ class cities, linited to the actual expenditure, will be
‘admissible to all Government servants for transportation of personal effects oni
transfer between two different stations in- the North-Eastern - Region/Union

. Territory not connected by rail irrespective of the fact whether they:are having

4

All India transfer liability or not. |

L -:'f(d);’J‘(jl:x;ih'g “time  while proceed‘i;ng' onlreturningfrom leave.—
. Government servants proceeding on leave from the place of posting in the
- Region to a’ place outside the Region ‘are entitled for the joining time as
. follows:— SR - R e

‘;(a.) Ifthe ﬁléée__of ‘posting in the Reéiér'x'is not d::féri’;ote lbéality;-_-—' :
1 "() ~ Whenthe journey time between “No joining time is
 ’theplace of posting and the place - -admissible;
.~ + - outside the Region is 2 days or less. o
. (i) When the journey time referred to - Journey tinie in‘excess -
.~ . . in(i).above is more than 2 days. of 2 days is allowed as
o ', . - . Joining time. ) -
(b) If the place of posting in the Region is a remotelocality— -
() Periodof travel from the remote ' Joumiey time as prescribed
- - locality to the specified station. ~ - is allowed as free joining - -
- e e oo oo L timen T ,
. (i)  Period of travel fromthe - :Joumey. time in excess of
. specified stationtoaplace -~ * ‘2 days is allowed as
‘outside the Region, additional joining;time.
-~ This concession. is also admissible when the Government servants return
- from leave. FELEE R
| ) .f‘2.‘ Leave Travel Conées'sidn- S
_ (@) Government servant who leaves his family behind and-doés not avail .
-transfer T.A. for the family will have the option to choose—- I
Either: The existing LTC to Home: Town once- in- a block of two
' . calendar years; s .
or. .T'B€T¢Onccssion for himself once a year from the station of
: posting ‘to _his Home Town' or place. where the family is
residing, and in addition concession for the family (restricted to
the spouse and two dependent children only) also to travel once
a year from the place of residence to the émployee’s station of

posting. AN R B
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. 5 (iif). courses of training abroad.
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] (b) In addition, Government servants and familie’s{pélst’ed in the Region

* will be entitled to LTC on two additional occasions during their entire service

career as.*‘Emergency Passage Concession’’ and intended to enable themand

* families (spouse and two dependent children) to travel to their Home Town or

station of posting in an emergency.. These additional passages will be

- admissible by the entitled mode and class of travel as for normal LTC.

(c) Travel by air.— Officers drawmgpay of Rs. 13,500 and above and

t'ieir families (spous¢ and two_dependent children — up to 18 years for boys

and 24 years for. girls)- may perform the above LTC journeys by air as
below— " AP : L

Officers posted in | Between stations

()  North-Eastern Region " Tmphal/Silchar/Agartala/ -
- ' ' Aizwal/ Lilabari and Kolkata

. i(i{)' - Andaman gtzld‘Nic.ob:ar Islands | Port _Blair _‘ and - Kolkata/

S _ o o Chennai - o
. i)  Lakshadweep "~ | Kavarattiand Kochi.
3 - '. '3, Tenure |
() Fixed Tenure— o : o |
(/) - For staff with service of 10 years orless  Three years

(if)  For staff with more than 10 years of service ~ Two years

" Period of leave, training, etc., in excess of 15 days per year will be

“excluded in counting the tenure period. However, the period may be extended

in exceptional cases-in exigencies of public service or ‘wheii the employee

" concerned is prepared to stay longer. Deputation allowance will be admissible

during the extended period also. | o

_ (b) Station of choice on complétion of tenure.— On. completion of the

fixed tenure, officers may be considered for posting to a station of their choice

as far as possible. - SR s

' 4. Weightage for promotion, etc.

(a) Eligible officers shall be given due re¢6gﬁition ifi the matter of —
(i) ,.promotion in cadre posts; - R

« R

(if) deputation to Central tenure posts; wd

(b) The general requirement of at least thrcc ycérs’ :éerviéé in a cadre post

; between two Central tenure deputations may be relaxed to two years in cases -
 of meritorious service. ‘ o o B

- (¢) Entry in CR—A specific entry shall be made in the CR of all

‘employees who render full tenure of service. . :
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- 5. Children’s Education Allowance/Hostel Subsidy
If thie children do not accompany the émployee; CEA wiil be admissible

~up tor class XII to children studying at the last station of posting or any other
station where they resid®. If such children ‘are put in hostels, Hostel Subsidy

. will be admissible without other restrictions. The concession is admissible to

. Notth-Eastéth Region comprising the States of Assam,

. Region also.

the officials transferred from one place to another within the North-Eastern

.6 Benefit of Two HRAs,

~ Central Govemnment employees posted to the specified States/Union
Territories from outside the N-E Region who are. keeping their families in
rented houses or in their ewn houses at the last place- of posting outside the

' N-E Region, will be entitled to HRA admissible to them at the old station, and

. It

also ‘at the rates admissible at the new place of posting in case they live 1n
hired priva't'ciccommodation irrespective of whether they have claimed trans-
fer T.A. for family or not subject to the condition that hired private accommo®

- dation or owned house at the. last station. of posting is put to bona fide-use of

the members-of the ‘family. These concessions are a issible also to those

posted to Andaman and Nicobar Islands and Lakshadweep. .

_ 'Those employees who have not been posted to the N-E Region from
outs(&fde the N-E Region aré not entitled to this benefit.

' 7. Retention of Quatiters/Telephone

| () Government accommodation.—The facility of retention of Govern-
‘et accommodation will continue to be available. Licence Fee will be
charged at normal rates whether the accommodation retained is the entitled
typé or below the entitled type. The facility of retention will be admissible for

_ three years beyond the normal permissible period of retention.

()] Residential telephone in the last s'tation;eResidential 'telephoné at
the last station: will be ‘allowed to be retained on the condition that the . rental
and all‘other charges- are paid by the officer cbncemed.—Appendix-9.

| 8. Special Allowances ~ ©

. (a) Special Compensatory (Rémote' Locality) Allqwance.'-—ja Please see
Section 6. o e

"L (b) Special (Duty) Allowance/Island Spécial Allowance.—~Employees
who have All India Transfer Liability on posting to (/) any station in the

n, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoran will be granted
Special (Duty) Allowance, and (ii) any station in-the Island Territories of
Andaman, Nicobar and Lakshadweep will be granted Island Special
Allowance. (For rates and conditions governing the grant of these allowances

see under 'Cqmpensatory'Alllowances' in:Section 6). -

;ﬁ}"aw‘: La e
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TRANSFER/ PLACEMENT POLICY FOR GROUP A OFFICERS OF
" THE INDIAN REVENUE SERVICE (C & CE)

INTRODUCTION : , A :

1.1 The Ministry of Finance has taken major initiatives for tax réforms,

" including reform of tax administration with an emphasis on reducing
inter-face between the tax payers and admj'nistratidn; imparting
greater transparency and minimizing discretion so as to ensure
efficiency a'nd recognition of merit and honesty'

1.2 * The successful lmplementatlon of tax reforms depends on the
* efficiency of thé delivery system. A s:gnlﬂcant ‘contributor to the
. effectiveness of the administrative machinery, is a.credible human
. resource development: policy, which offers opportunities for -
-y excellence and career. advancement through a: proper placement
« strategy. : : ,

i The existing placement pol_icy has been i"n place for over a decade.

i Based on the experience of its implementation, a review of the

; present system of transfers-and postings was carried out.

i Accordingly, a new Transfer/ Placement Policy (herein after referred
' to as the Transfer Policy) for Group 'A' Officers of IRS (C&CE) has

. been formulated. The new transfer/placement policy shall come into
| effect from 1‘" April, 2005.

1.3

SALIENT FEATURES OF THIS'TRANSFER POLICY -
! L
2.1 . a) The salient features of this -
" Transféer are as follows: a) All
transfer and postings of Group 'A"
officers of IRS (C&CE) shall be.
‘effected by the Board/Placément. -
Committee or on their
recomfmendation as stated

heremafter
b) : The Transfer pollcy has been
f "~ formulated for ofﬂcers at dlfferent'
'levels o , :
Loc) All statlons have been categorazed -

in three classes and tenure of - stay. ?
in different classes of station has
_been prescnbed S

d) Al posts have been divided Il'ltO* _
: two categorizes, namely, Sensitive:
! and Non- Sen5|t|ve '

e) Al posts have been categorized as""
field and non- “field, posts. v

f) : Gundelmes for dealung with - .
different types of: "compassmnate
grounds cases have beén laid.-.
down.; =~ ' ; .

) - All annual transfer orders shall be

. normally issued by 30™ April and, -

!

T
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. in any case; not later than 31
‘May of the year. .

A correct ahd compléte database is a sine

qua non for operatiohalising the Placement
Policy. CBEC shall enSure that the database
containing the profiles of all Group A ofﬂcers' :
is regularly updated. '

All grlevances ansmg out of the
implementation- of This Transfer Policy shall
be addressed in accordance with the ,
guidelines issued by the Department of
Personnel & Training, only after the officer -
has ]omed his new assngnment

This Transfer PO|ICY shall not be appllcable to»v
the transfer of Chief Commissioners .
/Directors General. - -

1

ARD/ PLACEMENT:COMMITTEE:

The Board will recommend-proposals for ..
posting of Chief Commissioners /Directors. - -
General and Commissioners: for approval of - .
the Government i.e. Finance Minister through:
Revenue Secretary and Minister of State
(Revenue). Joint Secretary (Administration), .
CBEC will serve as Secretary to the Board for
this purpose. : i

The Placement Commlttee will be the fmal
authorlty for transfer.of officers below the:

" rank of Commissioner, provided the case falls™ -
- within the purview the existing guidelines.

After the proposals are drawn up and
approved by the Board, the Chairman shall .

 consult MOS (R) before giving effect to the ;. ,'

annual transfers proposals. Approval of the

Government will be required in case a .
deviation from the eXIstlng gu1deI|nes hds to -
be made: :

The Placement Commlttee shall consust of. the'.

following: -,
a) . Chai'r'man'; -
by Me'mber‘(:Per's'on'nel and
-‘Vigilance); - '
c) One Member of CBEC to be :
- 1 nominated, in rotation, by the -
Chairman of the Board for a
~périod of six months; and
d) . Joint Secretary (Admn ) posted

_in CBEC as its’"Mémber-Secretary

The minutes of the meeting of the
Board/Placement.Committee shall be drawn.
up and approved-. by’ all Members within 24 .
hours in a meéting (not by circulation). These -
must be approved by the competent
authority within thirty days. -

-y,
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~ 4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS
Lﬁ .
4.1 " In case of Commlssroners 'and Chief
Commissioners/ Directors General, the' Board

will recommend both the station of postmg
and the specufrc charge.

4.2 , Officers. below the rank of. Commlssroner wrll ‘
. be placed at the disposal of the Chief- .
f Commissioner/ Director-General concerned,

for further deployment. While considering the'
officers for further deployment, the Chief -
Commissioner/Director General shall keep in " -
; mind the-old cycle of posting of the said '
i officer considering which Board has placed
! that officer at their disposal.

4.3 ! The normal practice is transfer on promotion.
In individual cases this may give rise to :
hardship. Hence, this may be decided by the
Board/Placement Committee. For this

. purpose, the' grant of Senior Time Scale/Non
! Functional Selection Grade shall not be .
i treated as promotlon R :

4.4 . Directly recruuted / newly: promoted Group A' '
officers shall be given intensive training in .
accountancy for a period of 2-3 months =

- during the perlod of probation / upon .
promotion.-Upon completion of training,. ,
directly recruited officers shall be normally "~ -
posted to a-class ‘A’ station, whereas the

| : . officers promoted from Group ‘B to Group- ‘Al

b # shall, on promotion, be transferred out of the

|

station. in which they were previously
'1 i+ working, unless the balance service is less -
! i than three years. Further, in view of the

‘1 : sensitive nature of the job, Appraisers, on or
ji . | after promotion to the post of Assistant
[" | Commissioner, will not continue to.remain :

| posted in the Commissionerate which .~

| exercised jurisdiction over the Customs - .
House on whose cadre they were orlglnally -

borne. - ¢
ke 4.5 | As far as p'ossible an. officer shali'spend the: B
i i first nine years of his service on field posts.

All posts in the Commissionerates of

Customs, Central Excise, Service Tax and the -
. Directorates of Revenue Intelligence and ' '
| Central Excise Intelligence have been ,
! categorized as field posts. Officers upto and.
i including the rank of Commissioners shall "-."
ordinarily be posted on field d@ssignments for
at least' 5, 3 and 2 years respectively, in.each,
of the first '3 decadés of their career = L
respectively. During the first six years, the . *
officer shall not ordinarily be given a postmg
outside the department or sentona
deputatlon and should be given exposure in
Central Excise, Servrc_e Tax and Customs. N
branches, a.s"far as possible. After completifig -
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20 -
six years of serwce an officer may be posted L
to the Board as an Under Secretary. :

“As far as p055|ble, thé senior most officer

may be posted as the Executive
Commissioner. However, once posted, a
commissioner will not be moved out of the '
executive charge merely because an-officer
senior to him has replaced the hitherto junior .
non-executive Commissioner at that station..

The officers will, as far as possible, be

rotated between the Customs and Central
Excise branches every two years and

adequate experience in Service Tax branch:

will also be ensured as far as possible. This
shall be done after.the Annual Transfers have
been effected. At .stations where there are:
separate Chief'Commissioners of Central

Excise and Customs a-committee of all such -
Chief Commissioners shall collectively decide
on the rotation between the two branches at "
that station. At other stations, local rotation
will be done jointly by the Chief o
Commissioners who exercise control over the_ .
posts Iocated ‘at that statnon '

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND
ROTATION BETWEEN THEM . :

51

5.2

53 .

The various stations where Group ‘A’
officérs may be postéd have been
categorized as Class 'A’, Class 'B' and Class
'C’' [Annéxure I-III]. Such categorization-.
is based on the twin criteria of revenue. -
coliection and the number of Commlssmner
level posts at a station.. o

The- categonzatlon of statlons may be
changed by the Board with the approval of
the Government '

The States in the country have been lelded»_'
into 4 areas viz. East, West, North-and -~
South [Annexure-IV]. An officer shall not . °
serve in an 'area’ for more than a total of . . .
14 years (hereinafter referred to as a cycle)-
during his entire tenure up to and including .-
the rank of Commissioner 6f which tenure in
an 'A' station shall be for a maximum of 6
years. The tenure shall not be less than four
years in.a Class. 'B' station and not less than
two years in a Class 'C' station. The . o
maximum total tenure of an officer in all
Class 'A' stations during his service upto -
and including the rank of Commissionefr -~
shall be 16 years. The tenure of posting in ..
Customs Overseas Intelligence Network
shall not exceed three'years. A stay of more -
than nine months in a station (to be v
computed as on 31% December of the :
previous year) will be treated as-a complete E
year, and the length of the period of stay



5.4

55

5.6

shall be counted from the date of Joumng

* An officer posted in Class ‘A’ or 'B' station

* can opt to move to a lower category station

¢ after he has comp|eted at Ieast half his:

tenure in that statron

_ An officer shall be rotated between the.

. three different classes of stations. A-fter_
.completing one cycle of posting, the officer -

shall be moved to another area. Further, as
far as possible, an officer shall serve in at -

~ least two areas of the country viz. North,

South, East, and West, during his career
upto and including the rank of
Commlssnoner .

It may be Clarified that an officer canbe - ¢

posted from a Class 'A' station to a Class 'B ‘

or Class 'C' station (not necessarily in.that’ _'

order) in any other area and vice versa,

" provided that if he had been posted.in that"f" .
i area earlier, a minimum period of 2 years -

should have elapsed before he can be
posted again to the same area (called
cooling off period). :

All postingsiin the Board and deputation to
technical posts in the Department of
Revenue, Central Economic-Intelligence -
Bureau (CEIB), Enforcement Directorate, -
Authority for Advance Rulings (AAR), ‘
Competent Authorities (CAs), Appellate
Tribunal for Forfeited Property (ATFP),
Customs, Excise and Service Tax Trlbunal

(CESTAT) and Settlement Commission shall'. .

not count towards calculation of stay at a
particular station/area but may be so .
counted at the option of the officer.

“However, an.officer who has been an

deputation to any one of the aforesaid

bodies shall not ordinarily be considered for

another deputation to any of the aforesaid
organizations. When'an’ officer applies for =
clearance for a posting on-deputation, his
previous history of postings will be

considered while giving cadre clearance. An vv
officer shall invariably be transferred out of - .
the station in'which he was on deputatnon -

on his return. .’

In order to encourage otficers to éeek
postings in, Class 'C' station, the
Government shall sanction:

a) At Ieastpne vehlcle for ofﬂce
use in every Class 'C' station
“irrespective of the level of the
_officer heading the office; and -

b) : 100 per cent housing facilities = .
"at the Officer level to the extent‘,
S possible. _ '
c) © The Startin'g :ooint for
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computmg the stay in Class ‘A,
‘B or 'C" statlon shall be the"
date of: ]omrng at the station.

5.7 ‘ Jomt Secretary (Admn ) posted in CBEC a's.
: its Member- Secretary - ’

5.8 f The ofﬁcers after’ completlng their tenure in

' North  Eastern Region (Assam, Sikkim,
Meghalaya Mizoram, Manipur, Nagaland
Arunachal Pradeshiand Tripura), Jammu
and Kashmir, NACEN and its RTIs and
Vigilance Directorate and CESTAT will. get
preference in postmg to statlons of their
choice.

59 ' When a ceértain number'of ‘officers. are due

1 for moving out of a. statlon to a new station:
or by local .rotation-to new postings in- the
same station for the reason -of having : .
completed their. tenure hut cannot-bé so
moved due to inadequate number of
vacancies available; the officer who has -
served: for longer perlods will be moved
first. - . ‘

5.10

The statlon of the postmg will be-taken as
the actual place where -an officer is-posted
and nét head quarters of Comm|55|onerate/'
Dlrectorate to whnch the ofﬂcer is posted

6.0 CATEG ORISAT_ION oF #oeriiNfo S'EN'SITIV'E AN'D l\j"oN-.sENslnvE
6.1 ° All posts m CBEC have been ClaSSIerd lnto

| sensitive and non- sensitive with the approval
1 of the Government [Annexure V]

6.2 Ordinarily, the tenure of an officer on.a
sensitive post shall’ be two to three years at

|

|

|

| one stretch
i

l

7.0 POSTINGS IN DIRECTORATES OF REVENUE INTELLIGENCE CENTRAL EXCISE
INTELLIGENCE VIGILANCE AND SYSTEMS (CBEC) S

|
7.1 i In the Directorates of' Reve'nue Intelligence',
. Central Excise Intelligence, Vigilarice and -
l Systems, the respective Director General WI||,'
i Ppropose a panel of names for:the
{ consideration of the Board/Placement-
Committee..Individual officers will-be ,
selected by the Board/Placement Committee,
which will also indicate thelr station of

posting.

7.2 . The maximum length of tenure in the
Dlrectorates of Revenue: Intelllgence Central
 Excise Intellrgence and Vigilance will be three,
| years, subject to the condmon ‘that no ofﬁcer,
| shall spend mote than'six years in. these .
' Directorates:during his éntire: service career:

8.0 POSTING ON COMPASSIONATE GROUNDS
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. 8.1 . Incase an officer. seeks a postlng to-a
- particular station on médical grounds, the _ : \
< _ Board/Placement Commiittee is empowered , ' v

to take a decision on his plea. However, if
" required, the Board/Placement Committee
may refer the case to a Medical Board.
8.2 In case of working couples, if the spouse of
' an officer is working outside the:Department,
i posting in the same station may be allowed
subject to the instructions issued by the
Department of Personnel & Tralnmg on th|s
issue. .

8.3 . In case where the spouse is also an officet-of
the Departmen}, both the officers should be
posted to the same station, if they are.
otherwise eligible, provided that, jointly, they
i - do not occupy more than 50 per'cent of the
: posts in that station. -
9.0 TRANSFER ON ADMINISTRATIVE GR’O‘I.?JNDS OR IN PUBLIC INTEREST
] : - : : .
9.1 ‘ Notwuthstandmg anythlng contamed in thls
' policy, Government may, if necessary in
public interest, transfer of post any officer to-
any station or post;

9.2 An officer-against whom the CVC has

~ recommended initiation of vigilance

proceedings, should not normally be posted

. or remain posted at the station where the

| cause of the vigilance proceedings originated.

| He shall also not-bé posted on a 'sensitive' -
. charge. This restriction will Fémain in ’
operation till such time the vngllance matter o
is not closed. . S

10.0 AVA‘IILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER
ORDERS |

l
|
|

An officer under orders of transfer <hall be granted Earned Leave or Study Leave only after he has joined his new place of
posting. The pernod spent on Earned Leave or Study Leave will-not count towards computation. of tenure in that station or
‘cooling off' p(:enod Officers who-proceed on Earned Leave or study leave without completing the minimum tenure
prescribed fori the station/area will have to rejoin thie same station for completing the prescribed tenure. In other cases the
Board/PIacemnnt Committee will declde their postmg after they rejoin on completton of the Earned leave/Study leave.

Annexure-I
CLASS 'A’ STATIONS

. Mumbai (including Thane and Belapur)
. Delhi {incldding Farudabad Gurgaon NOIDA and Ghazvabad)
. Chennai ;
. Kolkata -

. Bangalore
. Hyderabad, . P Sl

. All posts in the Customs Overseas Intelligence-Nétwork (COIN)

NO WUV D WN—

Annexure-II

CLASS ‘B’ STATIONS

S.No. o o STATION"
1. . AHMEDABAD



Al

- s ML

"

10.
11.
12,
13.
14,
15,
16.
17.
18.
19.
20.
21.
22.
23,
24,
25.
26.
27.

" ALLHABAD

°

© O N U AW N2

R I SR R tuntadi R

24

MANGALORE

 COCHIN

BHUBANESHWAR

~INDORE- -

RAIPUR

CTRICHY

| MEERUT

CvizAG

JAIPUR Y |

. CHANDIGARH (INCLUDING JALLANDHAR)
.VPATNAif | o, |

LUCKNOW =
KANPUR

CRAIGARH .
Ceune
" VADODARA
? GOA 1
CSURAT .
~JAMNAGAR
L KANDLA -
- LUDHIANA
U NAGPUR
. NASIK
. RANCHI

RAIKOT

CLASS 'C' STATIONS ANNEXURE-IV

STATION

AMRITSAR
" AURANGABAD
- BELGAUM

BHAVNAGAR .

 BHOPAL ~
BOLPUR -

CALICUT
COIMBATORE -

DAMAN.

Annexure-III



o . ~25 -
0. DIBRUGARH
o 11, L GUNTUR
5 12. GUWAHATI
13, GWALIOR.
14 HALDIA
! 15. " HAZARIBAGH -
‘ 16.  JAMMU& KASHMIR
17. JAMSHEDPUR
18. " JODHPUR
19,  MADURAI
20. " MYSORE .
| 21. + PUNCHKULA
22. - PONDICHERRY |
23, "ROHTAK"
: 2. " SALEM
' 25. - j'fSHILLONG
26, SILIGURT
| 27. . TRIVANDRUM
| 28. TIRUNELVELL
| 29. . TIRUPATI
30. ~ TUTICORIN

31. " VAPI , o
~ REMAINING CITIES(OTHER THAN CLASS
©'A" AND CLASS 'B' STATIONS)

\

; Annexure-IV
North Zone: Jurisdictional areas of Chuef commssuoners of Customs & Central Excise of
Chandlgarh Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh,
Punjab, Uttaranchal u.pP, Delh| Haryana Ra]asthan & Umon Terrltory of Chandlgarh)

East Zonel Jurisdictional areas of Chlef Commrssnoners of Customs & Central Excise of
Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna. (failing-in.the: States of Bihar, Orissa,
Jharkha nd West Bengal, Meghalaya Nagaland Assam Sukklm Mampur Mizoram & Union

Territory oT Andaman & Nlcobar)
|

West Zone Jurisdictional area of Chief Commrssmner of Customs & Central Excise of
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal" (fallmg in the States: Gujarat,
Maharashtra Goa, Madhya Pradesh Chhattlsgarh & Umon Terrltory of Daman & Diu)

South Zoﬁe Jurlsdlct|onal area of Chlef Commnssaoner of Customs & Central Excise of
Bangalore,| Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in
the States/of Andhra Pradesh, Karnataka Tamll Nadu, Kerala & Unnoh Territory of
Ponducherr,/ & Lakshadweep) . .

Annexure-V

Categonzatlon of posts into senS|t|ve and | non sensmve The fo||owung posts have been
categonzed as sensitive and hon- sen5|t|ve : :



*A. Custom
5.No.
1

et e R S T SR e SO T 2

s Commissionerate
GrOup'A'post--'f' }'Secﬁqh/BtancH

Commissioner
Commr.(Gen.)
Conwnr(AppeaB) :
Commr.(Adj.)
Addl./Jt. _ v Preventive
Commr./DC/AD :
' Legal
Rum'rhagirig’j &
Intelligence
SIIB

Air Intelligence
AWpoﬁ -

j'TownIﬁtémgénCe

Al Appraising Groups

" Docks/Shied o

Statistics . -

Audit
Review . ...

Tribunal

MCD

‘All other charges
.which do not involve
_regular dealings with

the public

B. Central Excise Com missionerate .

Group 'A'post ' Section/Branch

Commissioner -

Commr.(Appeals)’
Commr.(Adj.)
Addl./it. » . AnU-Eyaéonf

Commr./DC/AD- ,
' ‘ Legal &

Adjudication ©

Category
Sensitive
Sensitive

Non-
Sensitive

Non-
Sensitive

Sensitive

Non-
Sensitive

Sensitive

Séngﬁve
Sensitive
Sensitive
Sensitive
Sensitive’
Sensitive

.Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
sensitive

Category
Sensitive
Non-

Sensitiv

No?n-
Ser ive

Sens --'e

Non-
Sensitive



(\

3
[
|
|
S.No.
1.
2.
3
4. ¢
5. i
6.
i
i

R el S I

- 2%
E PV
Audit

Divisions
Review
- Technical/Audit
Chief

Commissioner's
Unit/Office .

C. Directorates

Grdup“A'post' Secﬁon/éfahéh
All posts in DGRI

All posts in DG (V)

All posts in Centrél

Bureau of Narcotics"

All posts in DGCET -

All_posts iri CDR, _

Office e

All 6ther ..
Directorates

Sensitive
Non-
Sensitive
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-v
Sensitive

Category
Sensitive
Sensitive

Sensitive

Sensitive

Non-
Sensitive
Non-
Sensitive
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PROF ORMA II

. ,b\o |
TRANSFER PROFORMA

!'(a)Name of the Officer : ”Shri.G":’aigonﬂg'din Panmei
i(b)Sena] No. in the Civil List : 253 (Civil Lit of 2003)
.. (c)Des:gnatwn . L Addmonal ébmmissioner
' (d)CommissiOnerate/Difectofaté/
' office in which working and/ -
or posted at present

| ,':ff: Commlssmnerate of Customs (Preventive)
‘North Eastern Region, Shillong,
. (Headquarters’ Office, Shillong)

(e)Date from which posted in the _
present Comm1ssnonerate/l_)lrecto'rate

:18.3.2002

7' (f)Date of Birth E .:06.03._1';1965
} (8)Name of the Home town and State i T'iiinellgIOIig; Manipur.
) 2. Hi:,tory of postmg snnc&e@try mto the Group ‘A’ IRS (C&CE) in the prescribed proforma:
SI. i,' | Chref Comm te/Dle , ', B - Date
Eé No.| Post held General/Directorate | Comr'hissioﬁer"ate Statiofﬁi From To
2 1 | Sr.Supdt | Kolkata (EZ) Shillong Jorhat: | 18.5.92 14.10.92
£ | CE N | (Assam) .
& 2 | AC Cus & | Kolkata (EZ) Shillong Silchar  }21.1092 [17.3.93
CE 1 . - . _ (Assam) A
5 3 | ACC Kolkata (EZ) _ Shillong [Tmphal [ 19.3.93 4396
ui. : - ‘e | (Manipur)
4 | ACC Kolkata (EZ) ~ [Shillong ~ .~ | Shillong | 183.96 | 30697
‘ TACC R )
5 | Mumbai | Mumbai - | Mumbai Mumbai | 14.7.97 | 19.9.97
NCH | "
6 | ACC : - - o
Sahar Intnl | Mumbai Mumbai - © | Mumbai. | 19.9.97 15.6.99
Airport | I .
DCC .{ Mumbai Mumbai-© . . | Mumbai | 16.6.99 14.8.2000
7 | CH&Dockg ' .




v —_ &
Mumbgi-lll—\*_ Mumbai [ Mumbai | 16.8.2000 8.3.2002
| Shillong Zone - | Shillong | shillong | 18.3.2002 | 24.9.2002
10 |JCC| . |ShilongZone | Shilong Shillong | 25.9.2002 | 17.3.2003
I1 | AddLCC | Shillong Zone - - | Shillong - | Shillong | 18.3.2003 | Till Date
3. Ifyou postmg toapartlcular station, lhave completed3years in Class ‘C’ station,

name th ﬁve different stations in order of however,

I want rétention i in the same station
preferen and give reasons

| e. Shillong for at least one year since m

" son is in_the middle of academic vear,

4. If your s; ouse is employed and you seek:
posting to a particular station or, retention
at the same place, give complete details
of such e'nployment designation of spouse, - . -
. pay and whether the job is transferable or not  : Not applicable

5. Other relevant mformatlon if any ' None

Note: Opfions only in re: spect of stalmm will he entertained und requests for specific
posnﬁgs in a particular station will not be considered.

Station: ’Shil;‘liong‘ o | » R '
Date: 2’7.‘4.22905, S . r@l . M/{anua,\/ﬂ y- o

. - (Galgongdm Panmei)
Addl.Commissioner of Customs (Preventive)

l
Cont'rollmg'Oﬂ‘icer’s' Comments‘: ,

The p‘artlculars glven in Column 1& 2 above are venﬁed and found correct..
lk&l % ¢ ten %W fw WMLW\ My M Cm,o
qu) w A (o v( wa7 ¥C O\M\-W |

' (DD INGTY) -
Comm:ssnoner of. Customs (Preventﬁe/)"'
_ NER, Shillong.
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| P, No.22012/10/2005-Ad-T¥ . .
Govarnmaent of India
= ¢ Minlatry of Finance

| Department of Revenue
Central Board of Excise & custonu

Dated : June 10, 2005
OFFICE ORDER no'wztio‘s"- :
The fonowtug transfars and posting In the grade of Additionsl Commlmomr @ Joint Commissioner of msmms &

Contral !xdn are hereby ordered with immediate effect .nd untﬂ further ordm-s

I R

" in&m of Officer {Puunt Posting ll"-oo‘tedtbia‘nolblremnte
|1. "~ [Rajon Kumar Sahoo DoRIKOATA - Meeurcx T T —
‘z. [Ardmmvanduymm ' Ioecemmu : o ESERUTC’S’WNO‘DAQ
. " fouNGnd ““ [GTE OF LOGISTICS DEUT " [BHUBANESHWAR OX T
[« [Ram Niwas Rustagl _____|DELHI CEX ZONE- ~  [GHILONG &X
B [P Sign " [MEERUT CEX ZONE NOIDA- . [KOLKATA QUS ]
ls_ [c " Glrim, ) Ioa.m CEX ZONE DELI-IIT (GURGAON) [anom. X .
(7. P, Venkotaroma Ready __ CHENNAL CEX ZONE CHENNAITIE GRENNAT ~ [PUNE € (GOR)
8. M, Nuhlgm _ , 'lcuemw CEX ZONE CHENNAI-IV CHENNAI ~[NAGPUR x
o, Fom.m Venkata Krishna ggw CUS. ZONE GHENNAT ATRPORT QUS. \UapoDARA X
lm&+ Ava Inmm CEX ZONE NOIDA NOIDA _ g%)cusv(n (OTHER THAN
| lu. [Wonof Kumar Arora _____[NACEN FARIDABAD T [LUEKNGW &
*M, A Emms |nuuw-x CUS, ZONE MUMBALTMORT [y omenaBAD CX
13, TR moor ) |Msewrce<zo~emuz:mo | BELHI CUS (PREV) GTHER THAN
[ AV wamm ~— [BACEL CHENNAT T [COIMBATORE CX —
15, JAnd Singh Bodl = "|CESTAT DELHI Jenopatex T
16 |Neeta Loll Butalls ___|oTe baTA MGMT (SBI-OLDE DELHI __ _|Ahmedabad Cus.
17 [V. Santhosh Kumbde -  "[CHENNAT CEX ZONE . . |pa(vtg). Chennai
18 Hlmmlhu Gupta . {CESTAT MUMBAI " |Ahmedabad Customs
19  [Sugriva Mcena MEERUT CEX ZONE. Gmmam  |NACEN. Kanpur
20 |Debashish Sahu KOLKATA CEX ZONE. Kolkata (ST) [West Bangal Cus (P) (ather than
21 [S N Sivastve |oGIccE DELH " "|oethi €X T
[22 _jK € Johny CHENNAI CEX ZONE. GHENNAI-CHENNAI _|Shillong CX
[23 7 [P Hemavathi (Ms) CHENNAI CEX ZONE. CHENRAI-IT CHENNAL {Mysara. €X
Taxindiacniine.com Pvt. Ltd., : o . Page 1 of 7
a-xl 8183 Vasont Kun), New Dethi-70 ' o
Web. itto JAaxindisonfins.com.
Emall syrterns@tadndiagnine.com
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24 [seemalArora (Wrs) DG VALUATION MUMBAI _ __[Ahmedabad Customs

25 |Deepak Arore 77 [Nacen mumBal [Ahmedabad CX

26  |Pramod Kumar g:tm CUS. ZONE DELHI ACC (EXPORT) " Jvadodara ex

27 |satsnbogre | ng:wx CUS ZONE MUMBAT xmpom ~ Jvadodara o’

28" [chagan Lal Mahar " [DELNI CEX ZONE DELHI-ilT GURGAON Ahmedabad Customs
25" " |Kanvesh Praad Mihra  |MUMBAI-CEX ZONE MUMBAL-1 “|Nagpurcx. .

30 |G. Sreé Harsha ~THYDERABAD CEX ZONE HYDERABAD-1 ___|Colmbatore CX

31 JAKJydtshl DELHT CEX ZONE, OELHI-I ~PameRedpur cX

[327 7]k 'S Bhnt "|DGRI BANGALORE “{Vedodra cX

[33 [Santosh Kumar Pandey . |OELHI CUS. ZONE, “DELHI ACC (expom . |Luckniow OX

34 |Raj 8ahs Singh DGICCE. DELHI _ |Delhi €X (omnrmmctass "A" Station
35 |Suchitia Sharma Mrs ]NACEN DEWHI . |Nagpur €X

36 [Satish/Chandra Verma _ |OGICCE.DELHI —vimgex

37 [LRamd KrishnaRao - [HYDERABAD CEX ZONE, HYDERABAD-I - |ahmedabad CX

las P oquludu CHENNAI-II CX .. {Ahmedabad Cus

139 |Boddufari Hare Ram HYDERABAD CEX ZONE, AYDERABADIV " TRanchicx_

40 c Juﬂab Andrews CHENNAIL-I CX " [Shillong Cus (P)

41 {R Mohbn Dass CHENNAI CUS _|Ranchi CX

42 [Pothagu Suresh Kumar HYDERABAD CEX ZONE. uvoemo-m ~Jvadodara cx

[43" [oP. qua-m Kumar [BANGALORE CEX ZONE. BANGALORE-1 -~ [NAGPUR CX

[aa." fagit Kumar Mondal {DG. VIGILENCE KOLKATA ' [cotMBATORE Cx

Jas. K. migre ' [koLkATA CUS . [MYSORE CX i
[a6. Payant Pratap Goswami [KOLKATA CuS [MYSORE OX_ _

fa7. [njay DIt [MUMBAT - T CUS AR X

48 M. Senthamil Selvan [CHENRAT CUS. PREV. ZONE. T [kouaTax

[49. |Ashok R Mahida [AKMEDABAD CEX 2ONE AHMEDBAD- T [RAIKOT CX

Iso Imouw'a Rana ‘ZHOZNAEGV%XHBK%’?TN AM-L CESTAT KOLKATA

{51 Tyegl [AHMEDABAD CUS. ZONE — - [NACEN VADODARA

{52. [Sar\jew Gangadhar Dewehwar (VADODARA CCE, SURT-I], SURAT - |CESTAT MUMBAI

[53 " [Sunii Klimar Das [RANCHI CEX ZONE PATNA [KOLKATA CX

|54 Mahosn Kumar Rustsgl AHMEOABAD CUS ZONE KANDLA CUS DGIGCE DELHI

[55. [ Shyamsundar [BANGALGRE CUS ZONE MANGALDRE : lsmc;m.one o

[86." (Vinod Kumar Dahiya ‘[PUNE CEX & CUS ZONEPUNE- T - |DG. AUDIY CHENNAL .

3. BtepnanDSom ViZaG CEXB CUSZONE_ NACEN CHENNAT

58, [Shankar Lal Meena FAIPUR CEX ZONE JAIPUR -1l - . [CESTAT DELHI T
[69.” [Rajosh Pandey ~JAHMEDABAD CEX ZONE ARMEDABAD-1. [DOPMOELHL
[60. [ShubhiCrutan ~[AHMEDABAD CUS ZONE AHMEDABAD  (NACEN MUMBAI

[61. [Bifoy Kumar xar [W1zaG CEx & CUS ZONE , [DGRI KOLKATA

f62. "[Rajoev Gupts — " |SAIPUR CEX ZONE JAIPUR- _ [CHANDIGARH CX

[63. [Ashok Xumar Chaturvedi  [LUCKNOW CEX ZONE KANPUR INAGPUR CX

[64. [Satya | rokash Paliwal "[LUCKNOW CEX ZONE LUCKNOW - [DG. AUIT KOLKATA

[65. [Rajesh Sodni ’ [CHANDIGARH CEX ZONE LUDHIANA  _ [KOLKATA cys‘rons

Page 20f 7



-

“[MANGALORE Cex ZONE

1

I
[, :
Taxindiaoniine.com Pwt. Ltd.,

BXl; 51&3 ‘Vasant Kunj, NawDo!m-‘(O
Web'

mmmmmm

[66. " [Raju George , Ioeuu cus !
!6,' "m Haran Khoker- I(P MEDABAD CUS, ZONE JAMNAGM cus {xmmm Qs (F) |
(68 [H.S Sharma “[PUNEcBX . . [poom oewHT "'_"'E
© {69. [Dipak sandmASar'al - |[RANCHI CEX ZONE Jmsmsovun |[CHENNAI CUS (PREV) |
[70. [Mandaiiia Srinivas [COTMBATORE CEX ZONE [ARMEDABAD CUS
71" [Keran Kumer Kapur WEDABAD CEX ZONE BRAVNAGAR  |DELHI OX '
[72. [C.M, Choudhary ADODARA CEX 20NE VAPT - {DOPM oeua
73. [Komam Netaraja Pllisl ¢ [VIZAG CEX & CUS ZONE GUN'I'UR fCHENNAT CX _
[74. A '§ saxPAL {MANGALORE CEX.ZONE BELGAUM ~~{CHENNAT CUS (PREV) B
[75.[BAUEET SINGH NUNWAL " [peRr aMRITSAR ‘ foELHT X '
" |SHILUGNG CEX & CUS ZONE smu.onc ! *
'76. léucousmm mmn (PREV) CUS | - 'xommu o *
aiz2 MRENDEM KUMAR-T [osuu CEX ZONE PUNCHKUIA B Ioslcce DELHI
{78, loEPAx GARG [BHOPAL CEXZONE |CESTAT DELHI
79. gﬁ},(ms”mw ADHAR RAO ‘NAGPUR CEX ZONE AURANGABAD VADODARA CX . !
{80. ]ouu.mun SONGATE _[sHIiioNG CEX & CUS ZONE SHILLONG [KOLKATA CusTOMS '
Ia:. hmmnoen SINGH SODHI ?;?RL;‘J)O"S PREV 20NE AMRITSAR CUS  cr 1) EMENT COMMISSION DELHI
62, [MADAN MAGHAN DUBRY [DELHI GBX ZONE ROMTAK [DELHI CUSTOMS (PREV) |
[83. [DAVESH KUMAR SRIVASTAVA [VADODARA CEX ZONE VAPI IHYDERABAD £X ;
[62.” A HUSSAIN BAlG [CHENNAT CEX ZONE PONICHERRY _[COCHIN CX o
[85. [SATYA NARAYAN PARWAL ~, _ [NAGPUR CEX 2ONE AURANGABAD [VADODARA CX {
{66. -[S PALATYANDI |COIMBATORE o= ZONE {CHENNAT CUS (PREV) |
[87. frciose JoocHINCEXZONE T T TTTUICHENNAT oX :
{88. |BABULAL RAJAT {KOLKATA CEX ZONE HALDIA [SHILLONG €us (P) ’ |
{89 |M M MAGOTRA [COIMBATORE CEX ZONE MADURAI lcuemw ex
‘ ICHENNAT CUS PREV ZONE TUTICORIN
[oo. [oTanoasamicar  [CHENNALG ICORIN . feocwh o
[91.  [KALYAN KUMAR DUTTA _|BHOPAL CEX ZONE euom. o [pELHI x
"oz, [dunssu NARAIN PRASAD  [VADODARA CEX ZONE DRPAN VALSAD 'ceswﬁ DELHT -
{93, |MADNUR SR!DNAR REDDY  [VIZAG CEX & CUS ZONE TIRUPAT! IHYDERABAD [&3
{94. {G'S SANDHU {DELHI CEX ZONE PUNCHKULA -~ {BANGALORE CUSTOMS
[95. [SUAZATHUNG NUNTHUK [SHILLONG CEX & CUS ZONE {DGICCE DELHI k
[68.” [PAUL RAINDERA LAKRA '[CB.N. GWALIOR _ [RANGHI CX .
[67.” [SUMAN BALA [ORLAT CEX ZONE ROHTAK _ [meeruT Cx o
[pe. [PEEP SHBGHAR ' [BHOPAL CEX ZONE aHom. [nacen FARIDABAD
. [x, ASHI KHIEYA "[SHILLONG CEX & CUS ZONE GUWAHATI  [KOLKATA CX
100 [V SOUNDARAIAN %’;‘,’)‘“’ CUS PRE ZONE TUTICORIN CUS [cy ey o
j101. PORN LAL NGILNEIA — [SHILLONG CEX 8 CU5 ZONE SHILLONG _ [DPPR DELHI -
[102. |M'VENKATA SUBHA REDDY  [VIZAG CEX & CUS ZONE GUNTUR [KOLKATA cus
[103. |G GANDHIDOSS [COIMBATORE CEX ZONE SALEM [OELHI Cus
1104, [k P PASWAN ) . [RANCHI CEX ZONE JAMSHEPUR INACEN FARIDABAD

PaQQSOl7
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[106. [k K DAISWAL [MUMBAT-T CeX ZONE ~ [AHMEOABAD CX
[107. [RANBIR STNGH [MUMBAI-1 GEX ZONE. [COTMBATORE &
{108. JAMITABH KUMAR [PUNE CEX & CUS ZONE [PUNE CX
[109. [A M{SAHAY [MUMBAI-II CEX ZONE [aHMEDABAD X
[110. [SHATLENDER SHARMA |CHANDIGARH CEX ZONE " |KOLKATA €X )
{111, VDAY KUMAR SINGH-1 [DGRI MUMBAI . [VADODARA CX
112, [RAM AVTAR PABRI PAIPUR CEX ZONE [pG1ccE pELMI
113, [R SINGH CHANDEL [MEERUYT CEX ZONE T Mzacex
f114. [ISHWAR SINGH |MUMBAL-1 CEX ZONE [AHMEDABAD CUS
[115. |k L RAMTEKE [VADODARA CEX ZONE [CHENNATCUS ()
[116. MK ARORA [MUMBAI‘T CEX ZONE " [VADODARA CX
[117. [P RANGASWAMY [DG VIGILANCE CHENNAI [ViZaG o
fa18, A xi5AMY ~ [KOLAKTA CUS ZONE,. [SHILLONG OX
[119. ][5 ARUMGAM - [CHENNAT CUS ZONE " [VIZAG &X !
I1zo. mA BALAM NIRANIAN IVIZAG CEx & €IS 20NE ‘cocnm ex '
12 A J/:mowwmn [CESTAT CHENNAT [CHENNAT YI0)
[122, [MITHRESH KUMAR {MUMBAI-1 CEX ZONE [vADODARA CX
{123, [T RAJENORAN [CHENNAT QUS ZONE . ~ [cocHIN o
(124 1M PACKIAM [CHENNAT CEX ZONE [rRICHY CUS
[12s. [3 YosEPH [BOPAL CEX ZONE [BHOPAL X
[126. [HARCHARAN SINGH [ONPROMOTION paTPUR CX ‘
[137. M S HASAN ' [MUMBAI-1 CUS ZONE — [PATNA CUS (P) |
[128. [CRANGARAIY ~ [NAGPUR CEX ZONE rzacox |
[325. [NAVIN KUMAR SHARMA-TT  |AHMEDABAD CUS '[DGICCE CHENNAI -
|130. [sumxmw IKINDER JIT SINGH J[om PROMOTION IcuAnochuu o
1317 [RIAGANANTHAN [CHENNAT CUS 2ONE frarchy cus
[ |sPMiSRA [PUNE CEX & CUS ZONE ' {SETTLEMENT COMMISSION KOLKATA
[133.[MANO] KUMAR KEDIA [KOLKATA CUS ZONE [RANCHI OX i
[134..{5 SANKARVADIVELU [crENnAT CEX ZONE |PONDICHERRY X }
[135. [NAGESH PATHAK [MUMBAI-T CEX ZONE [SHILLONG CUS (PREV)
[136. {SATISH SHAH [VADODARA CEX ZONE [COIMBATORE €X
[137. [K RAGHAPATHY [CHENNAT CEX ZONE "'[MANCALORE CX
lua. Iuhuou KUMAR SHARMA Imumm-n Cus Zone mm&l&mg&stgsx -
AT ~[MUMBAI-1 CUS ZONE [PUNE CX
[140. [ASHOK KUMAR ”[oN PROMOTION T [ceNKkoTa -
[T41. iSTIKHAR BAIG , [DGCEl KANPUR ~ [pELHI CUS !
[12. [FOGESH KUMAR AGARWAL  [MUMBAI-IT CUS ZONE "~ [0G VALU MUMBAT
143 |[ON. Vankat Reddy CHENNAT CEX ZONE |BANGALORE CUS (OTHER THAN CL-A)
144 |AjBzuddin DGCE] LUDHIANA DGCEL. LUDHIANA
145 [Nderav Kumar Mollick “JON PROMOTION ___|DEWHI Cus ,
146 JA: leg Josaph Chandr BANGALORE CUS. ZONE __  _ [NACEN. FARIDABAD |
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MEERUT CEX ZONE

JMEERUT OX_

147 [m Prtap Slngh B

[128_|b|Venkateswarm Ready _ VIZAG CEX B CUS. ZONE [BANGALORE CUS

[149  [Vijey Mohan Jain DGICCE.DELHI MUMBAI CUS-1
[150" [samir Subhash Bajaj DGRI, MUMBAI . DRI MUMBAT

151 |bWmoy Kumar MUMBAI-I CEXZONE - |AHMEDABAD CX !
152 |Boghl Ram Acharya BHUBANESWAR CEX ZONE - |KOLKATA QUS (WEST BANG. (P) |
153 [Sudhis Xoka [HYDERABAD CEX 20NE. .- |VIZAG QUG _
{154 [Manish Saxena - MEERUT CEX 2ONE DELHI CUS

155 |Rojoov Agrawal . 4 LUCKNOW CEX 20NE oELHICX -

156 [Ajsy Kumér Pandcy BHOPAL OEX ZONE - JAIPUR X -

157 N, Padmaghri BANGALORE CUS. ZONE - BANGALORE CX

{158 |Ubkarsh Tiwarl A DG SYSTEMS, DELHI . |pG. SYS DELHI

159 |Rijesh Kumer Mighre DGRI DELHI . OGRI.DELHI )
160 |Shnjay Bansal DELHI CUS ZONE "|DGRI. DELHI

161 Nasim Arshi ON PROMOTION ~ |MuMBAI-f CUS

162 |Y¢hodhu Warange OGRI, MUMBAT. "|SETTLEMENT COMMISSION MUMBAI

163 |M!G Thamizh Valvam CHENNAI CUS ZONE COIMBATORE €X )

164 {Gyan Sarvar ON PROMOTION . DELHI CX

165 |[BAV Srinivase Rao CHENNA] CUS ZONE . ~ |DGCEI CHENNAI

166 {Lailt Prasad DELHI S ZONE “ ToGr1 OELHI

167 [Ranjit Kumar JoN PROMOTION |DELHI CUS

168 [Mohan Saxena " |DOPM DELHI |DOPM DELHI

169 jMenish Chandre ON PROMOTION [ROLKATA CX (OTHER wm CL"A)

170 |R Saravanskumar CHENNAI CUS ZONE |vizaa cus

171 |Sursksha Katlyar ON PROMOTION , LUCKNOW CUS

172 |Dipak Kumar Gupta BANGALORE CUS "ZONE GOIMBATORE OX ]
[173 [N kumaresh ON PROMOTION . CHENNAI CUS

174 |Aradip Suman , KOLKATA CEX 2ONE - - KOLKATA CX
[175 |RARIBINDER K PRASAD ONPROMOTION. .. DELHI &X

176 |MAHENDRA PAL . ON PROMOTION ~__|MumeaAr-I cus.

177 |5, CHANDRAMOHAN CHENNAI CUS ZONE COIMBATORE CX

178 _|S!ANANTHA KRISHAN ON PROMQTION: ™ CHENNAI CUS

179 [SPDAS " [DG (VIG.). KOLKATA _ PATNA CUS (P)

180 JUPENDRA SINGH m:mv |DGRI. MUMBAI . MUMBA! CUS-1

181 [PYARE LAL UPADHYAY TKOLKATA CUS, ZONE KOLKATA CUS

162 |MANISH MOHAN 11 foN PROMOTION CHENNAI CUS (P)

183 [K BALAIT MAJUMDAR _ [MUMBAT-It U3 ZONE TmuMBAITQUS

164 [OHIRENDRA SINGH GARBYAL MUMBAI-1 CUS. ZONE MUMBAI-IT X ]
105 |HUTTEN MINGAM ANAL SHILLONG CEX & CUS. ZONE ~ |KOLKATA CX

186 [SKYVAGI " [MEERUT CEX ZONE - MEERUT CX__ I
187 |P VENKAT ON PROMOTION MEERUT CX

168 |PRASHANT KUMAR HALDAR DELHT CUS, ZONE . DG,VIG,DELNI

169 |K RAMAMURTHY - KOLKATA CEX ZONE KOLKATA QUS|

190 Fsmw SHARAN MEERUT CEX ZONE BE{'}:})M") (GTHER THAN

191 |K CJENA PATNA CUS ‘PREV.20NE ‘ RACHI €X -

192 [P MISTHUSAMY |CHENNAT CUS. PREV. ZONE  |CHENNAI CUS

T M
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193 JAMIT.OAIN " JON PROMOTION Tl EESTAT BT
194 |R GURUNATHAN ~ CHENNAI CUS ZONE " omEnnat cus
195 [NAVNEEY ON PROMOTION . . |VADODARA &X
156 PANDAB CHARAN BEHERA DGCE] ROURKELA KOLKATA CUS _
197 |V K SINGH ' [MUMBAL-T CEX ZONE _ VADODRA €X ~
108 [SMAKHTER ON PROMOTION [MUMBAL CUS (P) PUNE
199 |RATTAN LAL BHAGAT [CHANDIGARH CEXZONE . |DPPR, DELMI
200 [SITA RAM MEENA —PATPUR CEX ZONE_ [oELHI QUS (P)
201 |R K MEENA p DELHI CEX ZONE DELHI €X R
202 [IRFAN AHMED MUMBAI-TII (CUS.PREV.) ZONE |PUNE X , ’
203 [RAJENDRA NAGAR MUMBAI-1I (CUS.PREV.) ZONE gf‘g)t.KATA CUS (OTHER THAN CL
204 |R § MAHESHWARI BHOPAL CEX ZONE HYDERABAD CX
205 |B N|SINGH ON PROMOTION |LUCKNOW €X
206 JELSI THOMAS ON PROMOTION [BANGALORE CUS
207 |CRIMEENA _ DGICCEOELH . . DELHI OX ‘
208 |SURESH KISHNANL DTE. OF LOGISTICS DELMI _ [DELHI CX
200 [AKMADAN-R ‘ gTEB,f’F ORG. & PER MGMT. Ine1r cus
210 [KRISHNA AKSHAYA MISHRA (Mrs) CESTAT DELAL ~oELHI CX
211 |SANJAY KUMAR AGARWAL (Dr) o6 Exe. mouonon DELAI __|DELHI GUS
[212. [D N'CHAUOHARY '[CasTA DELHI = ~ [DELHT CX
[213. wum KUMAR KAUSHAL {DG AUDIT MUMBAI  [MUMBAT-1 CX
314 [RIVESH A SHAH _[cESTAT MuMBal " [MUMBAT-TT CUS
[215. jRadESH PURT ‘_.INAGN VADODARA [CHANDIGARM €X
[216, [MAVANK KUMAR -~ |NACEN KANPUR ‘ o _{CBN KOTA
[217_[B V[OHAR [OELHT CE% 2ONE BELHI - m GURGAON o "~ [DG SAFEGUARD DELHI
BUIGY BIHARI E DG EXPORT PROMOTION
218 ma.@# lpeus cus zowe DELHI ICD | RET
[219. [NAVEEN KUMAR JAIN '[OECHT CEX ZONE oewx-xv mzmamo [NACEN FARIDABAD
220, [CHARAFREET SINGH g CUS PREV ZONE IDG AUDIT DELHI
[221. [SIMMI JAIN (MRS) [BELHT CUS ZONE DELHT Acc (mponn & cen ELMI  [CESTAT ORLAT
(223, NDAY KUAMR PAUL -~ [DELMI CUS PREV ZONE T [oGICCE DELM:
[223. [MANO) KRISHNA [MUMABI-T CUS ZONE MUMBAI (expom _ [cESTAT MUMBAL
BANIHRATA MUMBAI-1I CUS ZONE NHAVA SHEVA (IMP) a MULUND ' o
124. [wrmcnmva CPS NHAVA SKEVA T DG VALUATION MUMBAL
[225. [SANJAY PANT [MUMBAL-T CEX ZONE MUMABLV .~ [DG SERVICE TAX MUMBAI
MANO) KUMAR ) ) - '
226. l;N}'ASTAVA [nunw 'CEX 20NE THANE 1 © |cESTAT MumBAl
227. [PRADIP KUMAR RKATIVAR [MUMBAI-TI CEX ZONE auwn [CESTAT MUuMBAL
[228. [CRARUL BARNWAL + [CESTAT.DELHI et o
229, [MAHENDRA nmca ioec:t LUDHIARA  [DIRECTORATE OF LOGLATIC |
. . |
o evv SAATVANARATANA [NACEN HYDERABAD ~[HYDERABAD OX |
{231, JANE K NATHANEIL .~ [HYDERABAD CX *[NACEN HYDERABAD
[232. [GANESH HAVANUR [BANGALORE CUS [CESTAT BANGALORE
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[333. [U NARASTMHA MURTHY

[CETAT BANGALORE

B " [BANGALORE CUS |
1234, [DHEERA) RASTOGI " JAMRITSAR CUS (PREV) |DGRI AMRITSAR LUDHIANA |
1235, S K VIMLANATHAN “[CHENNAT CUS loem BANGALORE |
[236. |A K SINHA - [RANCHI CX - |DGCEI JAMSHEOPUR i
[237. [NAVNEET GOEL. [DELHT X [oGCE! DELHE t
(238, [B V SIVANAGA KUMART _ [UOP PUNE CX " {HYDERABAD CX |
{239. |D;PANGARKAR "ICOIMBATORE CX . |OTE OF AuDIT MUMBAT !
[240. [P K SINHA . [Mumearncus _..Ioc SERVICE TAX MUMBAL
241, SWATANTRA KUMAR __ IRANCHICX . [SHILLONG CX
f242. ) R PANIGRAMI " [VADODARA CX |DELHI CUSTOMS
262, Ic jeziv 'Ismu.onc o oy STOMS
[244. [RAMAL KUMAR IDG VIGILANCE ) ‘ jMERRUT X
[245. [PREM VERMA ION RERVERSION FROM osmrmon _ “[oTESF LOGISTICS
246 |P K-GOEL DGRIDELHT . = ICHANDIGARH O( "
247 |D NAGESHWAR RAO ON RERVERSION FROM DEPUTATION _ [VIZAG CX
248 | P SINGH UOP CBN GWALIOR . DG SYSTEMS DELMI

2. All the officers mentioned above should be nlievod Immealawy and o compliafce pepart to this effect should

" be sént by the Chief Commissioner concerned to the undersigned by 15.06.2005. This should be followed by o
repart containing etotus regarding assumption of charge by the trannferrea officers against thair now posts which
shodla reach the undersigned by 30.06,2005. ,

\,‘

3. \Jlth this order, ali representations for pakting and transfers i me grade of Additional Commissioner & Joint

Taxindiaoniine.com Pwt. Ltd., ' .
s-xn 3153. me Kuni NewDe'hﬂO o

Commissioner of Oxstomf. a Cmtral Excise recelved to date stand- dlsvoscd oﬁ

‘ (R.K, Kalln)
neputy Seemnrv eo the Govormment of Xndia
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